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Alok Jaiswal
..... Petitioner(s)
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State Of U.P. Thru. Distt. Magistrate Distt.
Gonda And 8 Others Respondent(s)
Counsel for Petitioner(s) :  Shashank Shukla, Prachi Shukla
Counsel for Respondent(s) . C.S.C., Surya Prakash Singh

Court No. -4
HON'BLE SYED QAMAR HASAN RIZVI, J.

1. Heard Sri Shashank Shukla, learned counsel for the petitioner, Sri
Badrish Kumar Tripathi, learned Additional Chief Standing Counsel
for the State-respondent, Sri Shivansh Singh, Advocate holding brief
of Sri Surya Prakash Singh, learned counsel appearing on behalf of
the respondent no. 3 and perused the record.

2. This Court vide order dated 03.06.2026 passed an order, relevant
portion of the same is extracted herein-below:-

"It is alleged on behalf of the petitioner that the petitioner
filed a case under Section 134 of the U.P. Revenue Code,
2006 before the Court of Sub Divisional Magistrate, Tehsil
Colonelganj, District Gonda but no case has been
registered till date. Learned counsel for the petitioner states
that in reply to the questionnaire dated 07.01.2026 only this
much has been informed to the petitioner that in the instant
matter, a report from the Tehsildar Colonelganj has been
sought on 3.9.2025.

It is strange that the case was filed on 3.9.2025 but the
same has not been registered as yet.

The learned Additional Chief Standing Counsel for the
State respondents is directed to seek complete instructions
in this matter as to why a case has not been register till
date. He shall also place before this Court the complete
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status of the proceedings, if any, on the next date.
List this case on 05.06.2026 as fresh.

It is made clear that in case the instructions as aforesaid
are not received by the Office of the Chief Standing
Counsel, the Sub Divisional Magistrate, Tehsil Colonelgan;j,
District Gonda, shall appear in-persons before this Court
along with the complete record of the case, to assist the
Court in the disposal of the matter."

3. Learned Additional Chief Standing Counsel appearing on behalf of
the State-respondent, on the basis of written instructions dated
03.06.2026 received from the Sub Divisional Magistrate, Colonelgan;,
District Gonda, has informed the Court that a case has been
registered under Section 134 of the U.P. Revenue Code, 2006 as
Case No. T202608300511573 (Alok Jaiswal Versus Lalli Lal and
others) and 11.06.2026 is the next date fixed in the matter. The copy
of the aforesaid instructions dated 03.06.2026 is taken on record.
Paragraph no. 10 of the said instructions is quoted herein-below:-

"10. TR ATl STaFaT gRT WEd a1 U5 =il 4rl-134, IW®
TSI USTd TiedT 2006 o T Wl Ger- ohl 7 off, S et Fo-
1202 T It & G111 379 Tg@EIder &, el |90-1203 ¥ It &
AfaRh 05 3T TR ¢, et UTeAT o # IR wal §=m 11
&1 Tt fafre i A 9@l o A hl AT e TET T, fSieeh ShRoT
TG STl MALThdT Tdld aid IR deehlel= 39 fSIefeeprt grr
Ui U ST Bq UfNA foRam TR S ST UTed i o SWRId A1
JAART  Uldd W gl fhar TN, NEer 9 Fo-d-
202608300511573, 3Tclier SIA@ATA S-TH dlediialel TS f=iid
URT-134, IR U< s Higdr 2006 ¢, Fors goardt sl s fafe
11.06.2026 @ 1 I a1 | Ualt @l ga it srfashsr arg &
FAEARUT [UEIY & SATeR R R faar S|

4. Para 458 of U.P. Revenue Court Manual provides as under:

"458. Speedy Disposal- (1) The court shall endeavour to
finally decide the suit within a period of one year from the
date of institution of the suit and if the suit is not decided
within the period aforesaid, the reason for the same shall
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be recorded.

(2) The appellate or the revisional court shall endeavour to
finally decide the appeal or revision, as the case may be,
within a period of six months from the date of filing the
appeal or revision and if the appeal or revision is not
decided within the aforesaid period, the reason for the
same shall be recorded. "

5. A plain reading of the aforesaid clause manifests the express and
unequivocal legislative intent that proceedings are required to be
concluded within the stipulated period of time and in the event of
delay, the authority concerned is obligated to record reasons for the
same.

6. Learned Counsel appearing on behalf of the respondent nos. 1,2
and 3 states that they have no objection, if the present petition is
disposed of with a direction by this Court for expeditious disposal of
the case, within stipulated period as to be fixed by this Court.

7. In view of the nature of the order proposed to be passed, the
service of notice upon the respondent nos. 4 to 9 is dispensed with.

8. Taking into consideration the facts and circumstances of the case,
this Court is of the view that no useful purpose would be served in
keeping this petition pending.

9. Accordingly, in view of the fact that the petitioner filed the case
under Section 134 of the U.P. Revenue Code, 2006 in the month of
September, 2025 and that has been registered as Case No.
T202608300511573 (Alok Jaiswal Versus Lalli Lal and others), after a
long gap of about eight months, this Court deems it appropriate to
finally dispose of the present petition, with a direction to the Sub
Divisional Magistrate, Colonelganj, District Gonda (respondent No. 2),
before whom the Case No. T202608300511573 (Alok Jaiswal Versus
Lalli Lal and others), is pending for disposal, to decide the same
strictly in accordance with law, by a reasoned and speaking order on
merit, after affording opportunity of hearing to the parties concerned,
expeditiously and preferably within a period of One year from the
date of receipt of a certified copy of this order, unless there is any
legal impediment. It is further directed that no unnecessary
adjournments be granted to either of the parties, if prayed for, will be
permissible to be granted only in exceptional circumstances.
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10. It is hereby made clear that this Court has not examined the
merits of the case.

11. With the aforesaid observation and direction, the present petition
is disposed of.

June 5, 2026
Arun

(Syed Qamar Hasan Rizvi,J.)

Digitally signed by :-

ARUN KUMAR

High Court of Judicature at Allahabad,
Lucknow Bench
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